T

+difficult to move i ﬂu area even: by

~tivg gturdiest of vehicles, as almost il
the main roads have been badly
Dreached or washed away in the
floods,

Considefing the damage to the brid-
ges and roads in the area, it might
take quite some time to restore road
communications in the Bhagirathi val-
ley. Thank you.

(iv) REPORTED ESPIONAGE AND SUBVER-
SIVE ACTIVITIES OF FOREIGNERS.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Chairman, Sir,
Government have very much failed
to stop espionage and subversive acti-
vities by foreigners. These incidents
are again on the increase. Firstly,
they have failed to clearly and final-
ly identify the saboteurs belonging
to CIA which had been causing un-
precedented devastation by creating
Bhagirathi riiver blockade very re-
. cently, according to reports published
last week end.

Although the Government have
arrested a foreign woman moving in
" that area without proper travel docu-
ments, prior to her apprehension she
had reportedly thrown her passport
in Bhagirathi river on the advice of
a Swami and her identity had so far
remained unestablished. Even the
- dust samples. which were collected
from the pits are not now available
and the geologists who were sent to
Bhatwari on August 14 have come
back to Lucknow on some flimsy pre-
- text. This is a serfous faflure on the
part of the Government,

Secondly, some foreigners including
some Britishers, and. others, secretly
- entered Zanskar area in Ladakh after
- trekking their way through protected
area on their way from Manali. The
leader of the group, one Mr. Hughes,
was involved in an gccident but left
in ‘a hurry the 'Srinagar Hospitsal
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wnthout evén havmg baeu truud
fully.

I request the Government to make
& staternent on thege two incidents '
immediately.

15.29 hrs,
PRESS COUNCIL BILL—contd,

MR. CHAIRMAN: The House will
now take up further consideration of
the following motion moved by Shri
L. K. Advani"on the 24th August,
1978, namely: —

“That the Bill to establish a
Press Council for the purpose of
preserving the freedom of the Press
and of maintaining and improving
the standards of newspapers and
news agencies in India, as passed
by Rajya Sabha, bs taken into
consideration.”

Shri Govinda Munda will continue
his speech.

*SHRI GOVINDA MUNDA (Keon-
jhar): Mr. Deputy Speaker, Sir, the
other day 1 had said about the histow
rical background of the Press Coun- .
cil Bill. In that context I had narrat-
ed how the media had bean misused
during the emergency. I do not like
to repeat the same thing today. Rather
1 would like to confine myself on the
composition of the Press Council. I
would also like to draw the atten-
tion of the hon. Minister to some sug-

gestions thereto. N

Sir, the composition of the Press
Council ig quite good and justified.
It is mentioned in Clause 5(e) of this
Bill that there shall be three mem-
bers from the Lok Sabha and t_‘wo:
members from the Rajya Sabha. In.
this way five will be taken as mem- -
bers in this Council. Sir, the entire °
House is aware of the fact that the. - .
Adivasis and Harijans are &lways
neglected. In this context I would . -
like to request the hon, ’Minlﬂe ] ﬁx
take at least one Adivasi or 3

*The original speech. was' délivered in Oriya.
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member either from the Lok Sabha
or from the Rajya Sabha. Secondly,
there is certain provision in this Bill
to include some members from among
the Editors and Journalists of Indian
languages, Oriya, Bengali, Telugu,
Tamil and Malayalam are also the
Indian languages. In this context I
draw the attention of the hon. Minis-
ter to give due representation to the
ediors and journalistg of the regional
languages.

_ Sir, Orissa is always backward in
every respect. In Oriya language
there are certain newspapers for
example one is Samaj whose circula~
tion js more than 50 thousand. Not
only the people of Orissa but the
people living in the neighbouring
State like Andhra Pradesh, Bihar,
Bengal and Madhya Pradesh also read
this newspaper everyday, So the edi-
tors and journalists of this type of
" newpapers should be given due re-
presentation in this Press Council.

Now there are teleprinters in Eng-
lish and Hindi Devnagri script. If
- the telephinters had been made in
Oriya and other Indian languages the
cost of newspapers would have come
déwn. Not much money will be in-
curred if teleprinterg will be madé in
Oriya language. The total cost of 25
teleprinters in Oriya language will be
approximately one and a half lakhs
of rupees. The State can use these
teleprinters and news can be very
casily and quickly sent to the district
headquarters from the State Hemd~
quarters.

Sir, there are four main pillarg in
democracy. First is Executive, second
is Legislative, third is Judiciary and
fourth is Press. The role of Press is
no less important than the other
three items, But it is a matter of
regret that the press is in a very
weak position now. We will have to
strengthen the press. 1 am happy
that the press Council shall preserve

_ the freedom of press and to maintain
and improve the standardg of news-
papers and news agencies to maintain

[Tt

their independence., It-wil] build up.
a code of conduct for . newspapers, .
news agencies and . journalists in
accordance with high professional
standards. Further this Bill will
ensure on the part of newspapers,
news agencies and journalists, the-
maintanance of high standards of pub-
lic taste and for a due sense of both
the rights and responsibilities of citi-
zenship.

1 support this Bill wholeheartedly. .
With these words I conclude.

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): Mr. Chairman, Sir,
I rise to support the Bill. I am glad
that the hon. Minister has brought.
this Bill.

SHRI VAYALAR RAVI (Chirayin-
kil): I hope, you will be folowing
a certain procedure in calling the
Members to speak on this Bill.

MR. CHAIRMAN:; It would be fol-
lowed.

SHRI VAYALAR RAVI: You are
not following; it should be one form
that side and one from this side.

MR. CHAIRMAN: Not one from
that side and one from this side but
two from: this side and one from your
side. Mr. Ravi you will also get
your chance.

rd

SHR! PABITRA MOHAN PRA-
DHAN: Mr. Chairman, the Press is
called by the society as the fourth
estate of the nation or of the adminis~
tration. When these terms were
framed, the Press was not so much
developed. Now it is developed and
hag other means of communications,
that is, the radio and the television.
At the same time, what is happening
here is also known to the entire -
world,

“The Bill is meant to protect the-
freedom of the Press.  Really -the
freedom of the Press should and must.
be protected. But 1 apprehend that.



‘at. the t!me ot nrxency or emargency,
the Press is not allowed to be free.
We know and have experience how
the freedom of the Press is curtailed;
to what extent, I am not giving into it.
‘The hon. Members and the country
would expect that in future a situa~
tion demanding something like emer-
gency may happen. When such a
situation arises, an emergency is
bound to come either in this form
or that form, Under such circum-
stances, the freedom of the Press is
and will be curtaileq to a great ex-
tent.

1 expect und hope that the hon.
Minister while making provisions
under this Bill will look into that.
Another purpose of the Bill is to
control the Press which ig very in-
fluential in the soicety and in the
administration, It can make a good
or bad propaganda. So, the Press
should be controlled to some, reason-
able extent.

Mr. Chairman, uptill now, it was
very difficult to check the reckless
publicity that was being given some-
time by some section of the Press.
And as a result they sometimes do
immense harm to the gociety and to
the nation, to the administration also;
they do irreparable harm even to in-
dividuals. So, the Press must be
controlleg to a considerable extent, I
see that arrangement rather provision
has been made for control in the Bill
itself, Newspapers, editors, news
agencies and journals sometimes
create things which are not at all in
existence; sometimes they make a
mountain of a molehill; at other times
they make a molehill of a mountain.
They exaggerate things or hush up
things they propagate ag they like,
During the time of the emergency the
government took to such tricky
things, We have experienced what
the previous government did during
the twenty months of emergency.
Therefore, 1 think _the provisions
made in the Bill will be sufficient to
have control over the wanton, arbi-
trary and whimsical propaganda of
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the Press. The Council is empowered
to warn, admonish, and censure the

Pressmen, newspaper editors, journa-
lists and I think it is gufficient.

I want the hon. Minister. to give
specia] attention to one thing, Some~
body gives out a statement to be
published in some paper; the paper
is interested in that statement snd
giveg broad headlines or it publishes
it in the editorial page; when a rebut-
tal comes, it is not at all given; or
it it is given at all it is given in the
advertisement page on which nobody
casts a look. Such rebuttal should
also be published in the front page
or editorial page, in the same bold
letters. 1 hope that when ruleg are
made the suggestions 1 have given
will be taken into consideration.

SHRI EDUARDO FALEIRO (Mor-
mugao): There are several important
aspects which the Press Bill seeks to
cover but I ghall limit myself to speak
only on two of them about which I
feel very strongly. May I draw your
attention to the Preamable or the
Long Title of this Bill which says it
seeks to establish a Press Council for
the purpose of ‘preserving the free-

“dom of the Press and of maitaining

and improving the standards of news
agencies’. It is a very pompous and
unrealistic Jong title because you can
preserve -only what you have got.
Something which does not exist can-
not be preserved or maintained.
When we talk of preserving freedom
of the Press, the question I &sk is:

Is the Press free today so that you

may ‘preserve’ its freedom? My sub-
mission is that it is not. Before talk-
ing of preserving freedom the Gov-
ernment will be well advised to con<
sider this; the hon. Minister will
have all our cooperation if he does
first things first and the first thing to
do is to create the freedom of the .
Presg and then to ensure the freedom
of the Press, To my mind, so long
as the ownership of the Press rests
in the business clags—80 per.cent or
more of the newspapers are control-
led by industrialists—so long ug the
editors, the dedicated editors, the
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sincere joitrnalists, are treated merely
ag industrial servanty and at the dis-
posal of the business men who actual-
ly know nothing about journalism,
who may know a lot wbout business,
but utilise this knowledge to make
newspapers merely a vehicle to pro-
pagate their business interests, so
long as thiy situation continues, there
will be no freedom of the Press. The
question of preservation of freedom
of the press will not arise. My sub-
mission is that so long as the opinion
created by monopoly press exists, the
question of freedom of the press will
be a moot point, will be something
non-existent, will be a dream, which
nothing, in to-day's circumstances
shows, that can be achieved.

Very often we lead an onslaughts
against large newspapers, We say
that the ownership of large news-
papers should be diffused. We forget
sbout the small and medium news-
papers. I would like to say that in
this country a large number of even
small and medium newspapers are in
the hands of the business interests,
business families, I say wherever

‘business interests and business fami-

les cgontrol the newspaper—it may be
small, medium or large, their owner-
-Hip must be diffused. This is the
first step that Government should
tale in case they are really interested
in. safeguarding the freedom of the

press, in building the freedom of
the press. My submission and my
suggestion is wherever a business

family controls the newspaper, owner-
ship of that newspaper must be
diffused. 25 per cent of the shares
wust go to the Editors, 2 per cent to
the journalists and 25 per cent to
other workers in the newspapers.
The remaining must be disposed of by
sale to the public. Management or
the Editorial Board of this newspaper
should be in the game proportion—it
should contain individual from diffe~
rent categories and not businessmen.
The individuals shoyld be pérsons
. who have experience as educationists,

" Jotirnalists or eminent publle servarits.
The first step is the diffusion of

" d ‘of; W e

ownership- of  newspapers . wherever .
the newspapers are controlled by
business interests, . We remembsy the
great days struggle for freedom.
There were, then s0 many papers
which were not controlled by busi~
nessmen but were run by political
leaders, Where are these papers to-
day? They are nowhere. There has
been more and more hold of business~
men over thig industry, This has
brought a bad affect for this country.
There could not be over-embracing
public opinion which is required.

We very often think about the con-
trolling inﬂuence of Government in
newspapers, 1 say, so long as business
interests control newspapers, auto-
matically Government influence in
newspapers will exist. Businessmen
do not have love for the public opinion,
They do not have newspapers for
charity, they do not have them for
social work, they do not have them
for contribution to culture of this
country, They have them to advance
their business interests. In exchenge
for painting or piteuring a favourable
opinion of the Government, they want
to have a greater gward compartively
by way of licences and other Govern-
ment favours, So long as the press
ix in the handg of business interests,
so long as this situation continues, Go-
vernment will also have a hold over
the press and both the things go toge-
them. The second is implied in the first,
During Emergency many newspapers
were there, All these big newspapers
were there, During Emergency they
were all gupporting that Government.
Now theéy have shifted loyalties, To-
morrow when some other Govern-
ment comes, they will support that
Government. They are not interested
in any ideology, They are int
in knowing which ig the Government
of the day. / They will always sup~
port the Government of the duy.
They are interested only in business
because first and last they are busi-
nessment. On this pofnt, I would like to
merition one Instance to show how &
piper which is controiled by industrin, -
lists and by big business mmms wil
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automatically support the Government
of the day. Illustrated Weekly became
tfamous after Khuswant Singh became
its editor. Till yesterday it was sup-
porting the Government of Mrs. Indira
Gandhi. But what happened when the
Government changed? In the Sunday
Magazine dated 20th August, 1978,
pages 36-37 there is an article written
by Mr. Rahul Singh, son of Shri Khus-
want Singh, where he describes in de-
tail why he was dismissed in a very
un-fair manner. He says:

“The cat came out of the bag
when Ashoke Jain, the Times of
India proprietor, confessed to Khush-
want Singh that the Prime Minister
himself had asked him to find a new
editor. And, being a businessman
first, he had no option but to comp-
w."

In fairness I should say that the Prime
Minister has deniedq this. But why
this denial should be taken at its face
value and why what Mr. Jain has said
should not be taken as correct? This
shows that so long as businesg inter-
ests are there, they will suport the
Government of the day and automati-
eally the Government will control the
Press. Therefore, there should be
diffusion of ownership of the Press not
only in the case of large newspapers
but also in the case of small news-
papers, which are very often more
subservient to the Government. So,
wherever business interests are involv-
ed, there must be diffusion of owner
ship. :

Secondly, a code of conduct is sought
to be established for newspaper men
for journalists. But how can we pres-
eribe what is good or what is bad?
What is good for me may be bag for
you. ] may like a particular type of
food which you may dislike. Nobody
can ask why I like it and why you dis-
ke it. Let us forget food and come to
art. I may like a particular type of
painting or, price of music which you
may pot like. You may lke some
other painting or music. No one can
ask . the reason for it. Similarly, it
066 1814
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some newspapers are written in bad
taste, in that case the public will be
the ultimate judge. If they indulge in
vellow journalism, the people them-
selves will reject those papers, It is
not for me or for you or for the Gov=
ernment to say what is bad and what
the public should or should not read.
The point which is scught to be made
is that this code of conduct will not
be created by the Government or by
the Presg Council but will be evolved
by the journalists. You will remem-
ber that odious plece known as the
Code of Journalistic Ethics brought out
during the regime of the previous Gov-
ernment. Clearly, that this code was
odious to me and to you, but the Minis-
ter of Information and Broadcasting at
that time, Mr. Shukla, said, “This was
evolved by the All India Newspaper
Editors Conference and it was finalis-
ed by this very conference!” The fact
that the Press itself is evolving a code
does not mean that the code is justi~
fled. I strongly oppose this code and
strongly agree with the dissenting
views expressed by Shri Srikant
Verma and Prof. Mavalankar in the
Joint Committee.

Sir, 1 have made two points. I will
request the Minister to do a favour,
not to me but to the House and to the
country, by mentioning what drastic
steps he is contemplating for diffusion
of owmnership of newspapers wherever
they are controlled by businessmen.
I request him also in all humility but
with all the strength at my command
that he should withdraw this clause
which provides for the code of conduct,
which i8 very bad and which will de-
feat the very purpose which he is try-
ing to serve, namely, the freedom ot
the press.
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What was the reporting of the press?
“Mr, Nebru also spoke.”

There was a censor officer also sitt-
ing in thig Lok Sabha Secretariat.
Even Rabindranath Tagore's sayings
were censoreq even the Prime Minis-
ter's own speech was censored. That
was the control over the press.

_ Now you are free to speak, free to
read, free to think. That Press Ob-
jection Bill is gone, there is no control
but the problem that you have posed
is a serious ome I agree. The monopoly
press should be diffused, there is no
difference of opinion on that, but
how to tackle that is a very big and
very serious question, and op‘imon
differs from person to person.

You just mentioned one or two cases
about business houses. May I point
out one thing about the case of the
National Herald? This is not a busl-
mess house, thisg i8 not controlled by
monopoly houses. This is controlled

by Mrs. Gandhi. This s an old paper '

started by Jawaharlal Nehru, snd let
me quote, with your kind permismon
fromn Sunday. He says: .

AUGUST 23, 1% Pea " ad.

“Ehit - ‘whet huppened to CHME
pathi Rau of the National Herald
into whose #hoes Khuswant Singh
stepped? Few people could have
been more loysl than Chalapathi
Rau has been to the Nehru family
for the past 40 years, Many a time,
against his conscience, he stood Hke
a rock not only by Jwaharlal Nehru
but by his daughter also. The only
principled line he drew was on Mr.
Sanjay Gandhi: he did not go out
of hig way to build up the rising
star of the Emergency.”

Again he says:

“One day last month, Chalavathi
Rau's stenographer was on leave.
As usual, he wrote his editorial. But -
the management gave instructions to
all typists in the office to refuse to
type out his editorial. Chalapathi
Rau, like any other journalist, likes
to see his writing in print, so he ig~
nored the hint of the management.
He sent down his handwritten manu~
script to the press. But the mana-
gement's arm reaches a long way.
Instructions had been sent to the
press—the linotype operator refused
to compose the handwritten piece,
The same day. when Ray was leave
ing office, the management did not
allow him the use of the office car. .
The heart-broken Chalapathi was
seen off for the last time from the,
office over which he had presided
for 40 years by only his peon.”

What was the reaction of the editor?
He says:

_ “Chalapsthi Rau wrote: ‘T am aof
_ writing it in bitterness. This is &
short epitaph, which can later be ex-
_{ended, of 40 years of dedicated and
trustrated journalism. ....1 promisé
iq forget National Herald ....J bop&
there will be no sécond "‘cmmﬂn_i_t'
of Jawaharla] Nehru under new aue -
ées and the value and traditions
h he loved wifl be uphéld and
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under business houses.

SHRT VAYALAR RAVI: Why are
you surprised?

SHRI KANWARLAL GUPTA: I :m
not surprised. This is how Mrs.
Gandhi functioned, this is how the
Cong. (I) tunctioned and still wants to
function. This i8 an example. So, it
is not a question whether only the
business houseg behave like that. This
is a question where politicians are be-
having like that....who are accusing
every day that the press is not free,
the radio is not free, the Television is
not free and how they are -behaving
with the editor, this is a typical ex-
ample and I think jt is an eye-opener.

16 bre, .

& a7 sgir g g Fr Yo sffam &
XA T IAE SHALAANAF AE K
q@ GiEE

Bill that even the Press Council can
And I think that this will make the
for ine first time in this Press Council
take up the matter against the State.
It was not provided in the original
to the Government, but responsible to
., the society, to the country and it is
press more responsible—not responsible
Bill, if I am not mistaken. I recollect
that when the Haryana Chief Minis-
torr took certain action against a paper,
The Tribune, and when this matter was
taken up in the Lok Sabha, what was
the reply of the then Minister of In-
formation and Broadcasting? He
safld: “ I am making an enquiry and
1 do not know the legal provision.”
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This is meant to build up a code of

conduct for newspapers, news agencies
angd journalists in accordance with
high professional standards, to help
newspaper and news agency to main-
tain their independence, to encourage
the growth of a sense of responsibility
and public service among all those
engaged in the profession of journal-
ism.
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SHRI GIRIDHAR GOMANGO
(Koraput): Mr. Chairman, gince this
Bill was discussed in the Joint com-
mittee, I will not go into the details
except to mention that there was
some Note of Dissent which relates
to the code of conduct for the press.
But I could not follow the objects
and reasons given for the Bill. On
the one hand, Government propose to
preserve the freedom of the press and
on the other, Government want t0
maintain the standard of newspapers
and news agencies in Indla. When the
firebs is free what is the neceasity
to bring in certain standard? The
reason is to control the press so that
it would not publish certain things.
So, this Bilf Is desirable and jt bes
to be passed by Parliament. Since
we nagreed in principle to almost all
the clauses of the Bill in the Joint
Committee, T am not going into the
details of the Bill. .



But 1 will emphasize only one poitt,
aamely, that by thig legislation alone
Government cannot give freedom to
the press, because it deals only with
very few aspects. If Government
propose to give freedom to the press.
then they should mention or adot
some procedures also as to how t(he
monopoly of the press would be abo-
lished. They should also mention
how they will give freedom to ihe
press from Government control, whe-
ther direct or indirect, and freedom

from group of corporate pressure, big
' business mentality and social biind-
ness. These are the things which
have to be done so that the press
can function freely, frankly and fear-
Jessly. I have already given some
amendments and I will go into them
in detail when they are taken up.
But I just want to make some sub-
‘missions at this stage.

The papers carry the news of the
cities only and not of the rural areas.
There are a number of languages in
our country, more than 1600 dialects
and the newspapers are being publish-
ed only in a few languages. The
papers should carry the news about
the people below the poverty line,
the downtrodden people, who are
being harassed. It is not that
by publishing the rudity of a tri-
bal woman in a magazine, they
can say that they have publicised the
economic conditiong of the tribals. It
is nothing but an attempt to capture
the eyes of the reader and to sell the
magazine. I want to urge that type
of publications should not be allowed
and the real picture of the economic
condition of the weaker sections, the
scheduled castes and the scheduled
tribes, should be depicted by the press.
I have given an amendment suggest-
ing that the number of Members of
the Press Council, which the President
may appoint, be increased by two, to
nclude one from Scheduled Caste and
one from Scheduled Tribe so that ‘hey
san go through the publications and
ean give their opinions in the Press
Council. Only a very few peonie
Belonging to the scheduled castes and
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the scheduled tribes are in the Press. : :
You will find, none from these few
press reporters, may be nominated,
those belong to scheduled castes and
scheduled tribes. This is my humble
submission and I hope the hon. Minis-
ter would agree to this amendment
to appoint a representative from
scheduled castes and a representative
from scheduled tribe in the Press
Council so that at least something can
be done for the people who have been
neglected by the society so far.

With these words, I conclude,

SHR] SIVAJI PATNAIK (Bhubanes-
war): Mr. Chairman, Sir, the Press
Council came into being in 196¢ and
then it was given a goodbye in 1978
during the Emergency.

As you know, Sir, the Press in India
had to pass through a period of trau-
matic experience during the days of
Emergency. It was humiliated, victi-
mised and suppressed. It was asked
to join the chrons along with the
psycophants in praise of the authork
tarfan regime. It was not only pre-
vented from disseminating news but
was also asked to misinform the
people. Such was the condition dur-
ing the Emergency.

It is good that the Press Council is
being revived and the rights of the
Press are being restored. It is better
to have the Press Council than not
to have it. But will the press, the
fourth estate, be able to discharge its
responsibility? Let us have a look at
the facts. What is the position today
in our country?

If we look to the newspaper cover-
age, we see that 25 per cent of the
newspapers in Indla are English dailies
and 31.2 per cent of them are publish-
ed in the four metropolitan cities,
These four matropolitan cities als
account for 48.5 per cent of the cir-
culation of these papers. Common
ownership of newspapers account for
81 per cent circulation of all the metre-
politan dalies. -
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It has been mentioned in the objec-
tives of the Press Counecll that it will
“concern  itself with developments,
such as, concentration of or other as-
pects of ownership of newspapers and
news agencies which may affect the
independence of the press.” As to
how it can discharge thig responsibi-
lity, there is no indication about it.

What we see in India is that there
i8 not only concentration of owner-
ship of newspapers but there is also
interlocking of industry and business
with pross. Naturally, its effects will
be there and its effects are there. The
press barons are so powerful that they
even find to dictate termg to the Gov-
ernment by boycotting the wage board
for working journalists,

The renowneq jurist, Mr. M, C.
Setalvad, in his Autobiography, has
narrated a case with regard to a nres-
tigious daily, the Statesman of which
he was the Chairman of the Board of
Trustees for some time. He has nar-
rated how the then editor was sacked
by the ownerg over the head of the
trustees because he was not in tune
with the big business moves against
the U. . Government of West Benagl
in 1867-68.

In such a situation, the reporter or
editor becomes a prisoner of the views
of the proprietor. The earlier Press
Commission Report has narrated a
number of instances about them. The
Press Commission bad concluded on
this point as follows:

“It would be rather naive to ex-
pect a newspapersor periodical run
by. a Teading light of a chamber of
commerce to advocate communism
or support a proposal tor expro-
priation of capital It is, however,
legiiimate to demang that in’ ‘report~
ing news of happenings, it should
not ovq:\-emphalm " ane sjde of a
picture or black .out another, or
otherwise distort a despatch s as fo
mislead the reador.”

nutitremainlnptomwidl

"Bir, there is an inherent threat to
®e freedom of press Which ‘drlses
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of a country reflects the kind #
society which existg there. Hence we
witness in ‘this country, by and laige
the press has been weighted against
the oppressed people, against the
down-trodden toiling people.

Although it has been proposed iw
the Bil] that the language newspapers
will be given adequate representatiom
in the new Press Council, the press
in general as well as the Press Coun-
cil continues to be elite-oriented, What-
ever you do, it is a question linked
up with the system itself. Only when
the social struggles of the masses wil
assert themselves, the things will be
otherwise. New values created through
these social struggles of the people
will be reflected in the press.

Similarly, about the Government's
interference, as long as the power of
patronage is there, you cannot avoid
interference. The earlier Press Com-
mission Report is full such instances.
So, the point is how far the press
will be able to resist it. That also
depends on the values that are created
in this country. It the freedom of
press ig there, at least there will
some people who will come forw
to resist it. Let us wish at. least thn!
the formation of the Press Counci];
will help in a process where more and,
more people will come forward to res-
ist various types of interfarence in the.
treedom of press.

SHRI YASHWANT BOROLE (Jab
gaon): The Press Council which re-
mained in existence for nine years,
was abolished by Mrs. Indira Gandbl -
The abolition of such an organisaticm
as the Press Council, which is a ver¥:
powerful instrument in the country,
has gone unwept, un-noticed, unsung
and unchallenged from -any quarter,
excepting some bold persons who cams
forward: but they are ne:uxlhh o,
compared to the whole lot

Now, why wuthlndom'r The gues-
tion, ‘i3, why was the Press Councll
abolished? The Press Coundil was.am



awlelq!nﬁuway of Mrs. Gandhi.
. 8he knew very well that the Press
exerclses an enormous effect on *he
public at Jarge that news can spread
like the wind and take to the minds
of milliong at a time rather than a

speech delivered in one city. So, the

enormous effect which is produced by
the Press was felt by Mrs, Gandhi.
She did not want that any opposition
should be created in this country to
Emergency and she did not want there
should be deliberations throughout the
country. She wanted that the people
should never think about what is
going on in the country. That was the
basfc idea and that is why the Press
Council was abolished.

We know that the Press Council—
it we po through the provisions of the
particular enactment of 1965—was not
equipped with power sufficient to pun-
ish anybody. But it had certainly the
basic ingredient to
completely even those persons in
power. Of course, Niren De hag ad-
vised the Haryana Government that
there are no powers which vest with
the Press Council at all to challenge
the Government on any ground. Still,
the Press Council’s observations and
findings had a tremendous effect and
they could produce a different’ atmos-
phere, at Jeast among the literate
classes of the nation. That is why
“Wrs. Gandh{ thought that the best way
was to abolish it, and it was abolished.

L

It is surprising to note what even
persons working and concerneq with
the Press Council and their organisa-
tions like the Indian Federation Work-
ing Journalists has to say. If you-re-
member, what was the verdict given
by it at the time of abolition? It
said that the Presg Council was fit to
be abolished, that the Press Council
had not been able at'al to fay down
a code of conduct for newspapera in
this eountry, that it has been a comﬂ-
jete faflure. That was what was pro-
claimed by this orgenisation. In z:.
it is wonderful that an organisa
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‘which ought ' tu eéncoirage the Councll
should make observations of this typs.
But those days ~ were like that, Wa
fing that even Kuldip Nayar has stated
that when he want to make 3 compr
laint to the Press Council, he was not
accompanied by more senior journs-
lists. That is the statement he hes
made before the Shah Commission,
Those were days of non-freedom of 'theé
Press. The question pertinent to be
asked to my learned friends on the op*
posite side is, where was freedom of
the Press at that time? There ig free-
dom of the Press today....

MR. CHAIRMAN: Mr.
please wing up.

SHRI YASHWANT BOROLE: Yes,
we should hurry up; it is true. But
the hurry was. at that time: we are at
liesure now. Everybody at that time
was in a great hurry: today we are at
great liesure.

Borole,

I will make my submission only om
few points: so far ag the abolition of
the Press is concerned, it was unjudi-
cial and it was not at all in the interest
of a free Press. The place of a free
Press has high importance in any
country and the immense influence it
exercises is also greatly felt by all
political, social and economic organiss-
tions in the country.

MR. CHAIRMAN: Please try to com-
clude.

SHRI YASHWANT BOROLE: The
present Bill reconstitutes it now. &
want to make certain suggestions.

The first suggestion would be this.
The extent of monopoly In the presé
section is of the order of 80 to 81 per
cent. That affects the Press Council
also. Therefore, some arrangemen$
has to be made 8o that the Presd

Council' will be in a position to be
" bold enough to make its ohservations

and findings against the mon

hou-uworunghthcmncﬁm'

Myumdmuelﬂonwmﬂdhe
. regard to finance. Though thers ls 5
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be an independent finaucing arrange-
ment which wil be available now,
congidering the whole budget which
is available to the Press Council—
which is hardly Rs. 2,40,000—and
eonsidering the work which it has to
earry, I think the budget is insuffi-
eient. It is good that now at least
they have been empowered fo levy a
eertain fee and make a collection. It
necessary that should be supplemented,

My third suggestion would be in re-
gard to the question of delay before
the Press Council because certain
matters which were taken up to the
Press Council had lingered on for a
eonsiderably long time. Therefore, the
working and functioning of the Press
Council will have to be styled in a
fmanner 80 as to curtail the delay
which may be there, so that prompt
action will be recommended and action
faken immediately.
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| “The Council may, i it considers
. #t necessary for the purpose of car-
rying out its objects or for the per-
formance of any of its functuns
under this Act, make such observa-
tions, as it may think fit...."
wx 14(1) ¥ arfi, demfa wiw
quc  Fh oar ¥ AfEw syl
worre AIE A gEd seadi
¥ {wre dw &7 wmmenr Ww
egaaT 97 WrwHY g § ar o%
o § & s frwra
§ & gl wr g Faes waww
g s swrmy ¥ xg el
g arr & fr s T ag
wfrsrs & + ¥few S adfew
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ot wfey wilfs 1970 # s
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g
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@ 28 ¥¥ 1zwrEr AT e
o wreaw ® ¥ wifweF it
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Wt FER & 9n F wWisd ¥w ar feer o
t &

“The Committee is of the opiniers
that since the Council is not cailed
upon to lay down any code of jour-
nalistic ethics for the Press, there
could be no question of vesting i
with the power fo hold an inquiry:
into any breach thereof.”
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*SHR] P. S. RAMALINGAM (Nil-
giris) : Hon, Mr, Chairman, the Gov-
ernment proposese to establish a Press
Council for the purpose of preserving -
the freedom of the Press and of inain-
taining and improving the standards

of newspapers and news agencies in
India.

Sir, during the past 80 years this
House has discussed several times In
a heated manner the need for de-link-
ing the newspapers from Press barons
and about diffusion of newspaper
ownership. . The successive Ministers
of Information and Broadcasting have

*The original spesch was delivered in Tamdl.
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. of this august House that a Bill to that
 effect would be brought forward by
the Government. But so far there has
‘been no marked change in the policy
of newsprint distribution and Gov~
ernment advertisements to the news-
papers. In these two matters the lan-
guage newspapers are given step-
motherly treatment. As the poor peo-
ple in our country are gradually be-
coming peupers on account of the
economic policies of the Government,
the language newspapers are marching
slowly but steadily to the stage of ex-
tinction. Even if the State Govern-
ments condescent to give advertise-
ments, these newspapers are short of
‘newsprint, The large newspapers are
‘assuming monopolistic proportions
with alarming speed. As per the sta-
tistics supplied by the Registrar of
Newspapers, 80 er cent of the news-
papers in India is nournished by the
neo.capitalists. I do not think that
" this Press Council will able to realise
the laudable objective of preserving
the freedom of the Press, which is as
elusive ag an eel. Unless there is re-
volutionary reorintation in the Gov-
ernment’s policy, it is not possible to
raise the standard of the newspapers.
I would like to give a few figures to
substantiate my argument and to sup-
plement my suggestions which 1 hope
the hon. Minister will bear in mind at
#he titme of his reply to the debate.

76.5 per cent of the newspapers in
the’ counitry cames in regional langu-
ages. 68.8 per cent of such language
qevaapers is published outside the
four metropolitan cities of Calcutta,
Bombay, Madras and Delhi. Out of
the total circulation of newspapers in
the country, 51.3 per cent circulation is
outside the four large cities. in these
circumstances, it will not be posgible
for the Press Council located in Delhd
to exercise its authority. Heve it is
pertineny to point out that the Press
Council is.at the moment: an- entirely
nominated institution, which w:in -
duce its impact.

agencies. Sir, T oppx
iation of Managin

that there should be one Press Councht
for each regional language. If that is
not ‘feasible, then there can be
regional Press Councils. If that is
also not practicable, then the
representatives of all the official
languages enumerated in the Constitii-
tion must find a place on the Press
Council. If the Government does not
favour this suggestion, then I would
say that the Press Council should meet
at least once in a year in all the State
Capitals so that the problems of the
language newspapers can be under-
stood and appreciated.

Sir, the newspapers have become
tabloids of ‘political bickerings, bage.
less political rumours, mocking polit§~
cal cartoons, news items which would
foment and fan linguistic and raciel
hatred among the people. The people
of the country are not enlighteneg by
meaningful politica] comments, bus
theyareledon:heputhofangermd
frustration by the fertile imaginatiom
of newsmen. In a democracy there is
no place for yellow journalism which
goes counter to the concept of opes
society. The Press Council has to exery
all its energy for extricating the gul-
lible people from the guilese of news
papermen.

In this Bill there is no provisiom
envisaging co.ordination between the
Press Council and the Registrar of
Newspapers who exercises supervisery
control on about 16000 newspapers and
periodicals, This should be ensured in
the interest of the Press Council
Similarly, the Registrar of Newspapers
should be authorised to implement the
punishment awarded by the Prees
Council on the erring newspapers.

There should: also be a National Re-
gistrar of Working Journalists whish
will go a long way in improving the
standards of newspapers and news

the ides. nﬁ ape
Editors with the




" Press Councll becaiise of the fact that
the Managing Editors are none other
than the proprietors of newupnpers

In conclusion, T hope that the Press
Council would become a potent instru-
ment for guarding the Press freedom
and not merely a patronising body.

SHRI G. M. BANATWALLA
(Ponnani) : Mr. Chairman, Sir, the
Press Council Bill is under discussion
in this House and the Government de-
serves every credit for reviving the
Press Council. However, I am con-
strained to remark that the present
measure is a half-hearted measure
and the Pross Council proposed and
envisaged in the Bill is devoid of teeth,
It is quite clear, Mr. Chairman, that
the concept of the freedom of press
imnlies that the press should be free
both from proprietoral oppression and
government interference. When we
scan the various provisions of the Bill
we find that in both respects the Press
Council is toothiess. As far as the
management is concerned, there is the
power of censure and the matter ends
there. But as far as government inter-
ference with press js concerned, it is
sad that there are no provisions what-
soever. On the contrary, it is clear
that the government is fighting. shy of
the Press Council. There is no provi-
sion to the effect that this Press Coun-
cil will have jurisdiction with respect
to complaints about interference from
the government in the same manner
as it has jurisdiction t, see the com-
plaints of proprietoral oppression, ete.
Sir, i you look at Clause 13 sub-
elause (2) (j) you will find that this
Council can give its opinion on such

matters as may be entrusted %o it by’
In other.
of the Press .

the Centyal Government.
words, the tiative
Council has also been curbed. The
point I am making is that an importans
aspect of the freedom of Press, name-
ly, freedom from governpment intere-
rence has ‘been totslly left out from.
the jurigdiction of the Press Council

Chlmmnpoottheobimﬁ
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duct for newspapers, !n 20 tar s :m
Press Council is an agency creafed
and nominated by the gavernment, I
am afraid, this evolution of the code
of condugt might in the long run prove
a type of veiled censor as far as the
freedom of the Press is concerned.

Sir, the body is heavily nominated.
Thig is a rather undemocratic form,
and it would have been better if ine,
stead of nominations the principle of
election had been given full and fair
play.

Lastly, a word about language press
representation. It has been ensured
but it is absolutely necessary that the
language press of all the languages
mentioned in the Constitution gets re.
presented. This is necessary in ordes
the the Press Council should have an
adequate represen‘ation. Therefore, 1
submit that all the languages men~'
tioned in the Constitution should be
properly represented. I must specifi-
cally make mention of Urdu becausp
that is a language-paper most neglect-
ed at the hands of the government.
Here I may be a little irrelevant but T
may suggest that the location of office
of the Registrar of Newspapers in
India in Deltt is creating a lot of in-
convenience, Many Urdu papers are
published from Bombay and for every
little purpose, declarations have to be.
submitted to Delhi and then they
shuttle between Bombay and Delhf
which causes a lot of inconvenience t;.
them.

This is & matter which must be look-
ed into.

I would therefore plead with the.
Government for the setting up of re.
gional offices, especially, as far as
Urdu i3 concerned, especially in Bowm-
bay.

There are various other matters, bub
there is no time. T have given
amendments on various mstter- Ana
shall speak on them. . o

lwuhzonaxonlyonen;qgaword
about’ Clause’ 16 bifore I condludé
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Clause 18 provides for the levy a! a
fee by the Council on the

" newspapers, Sir, I am totally oppos-
ed to this levy of a fee. As it is, the
economy of newspapers is very pecu-
liar. Let the Government come for-
ward with the necessary amount re-
quired by the Press Council rather
tha, place any burden whatsoever on
the newspapers in our country.

With these words, I conclude.

ot worew foer? (wefiemane ):
worafa wged, 98 WY fqEaT WIS
et & guw gufeay Yeusy  EEA
Er ifge 1 F19 FE § gwET T
fear & | SwaT wFTT W 94T ST
w9 X feme feay o fiys 55 4w
#ifem = g9 yasiifag #47 wifs
1954 % oY g wwww e fem
w a1 gaE faerfow 4 f5 ¥
# dw #lfgw wrwe= g wfge)
Ig ¥ agy 1965 Hagdse vy frar
Wt | IEXaE 1966 H AT wiEw
w1 faafor gwr | sma@ T SE &
xE g 3w a0F F wrw A weard,
1976 # aafoly 3w +1 @ FT
foar war 0 o 98 o7 oF Wt ®IR
§ dic g ¥ fog & goare sl goaTe
& ATy g7 oY gEror W Wy
agrd ¥ wigen § wifsTu A erndy
% fg g swqag § wwfta §
WX gw & o gyew foqy I dFe
Srgaaqufey & 1 RE¥A
wrwrdy mﬂﬁmwmi tsa‘ﬂ
qGAT ¢ |

ged i fs goniaic Re vy

% wmar @vd Y @ Y v ¥ gud
wfer #, e ®?, waredr @
T F v g
WX H1T e & Qow ary feg

'AUGUST 3, w18 B

pr l._.::

v N gl § AR ¥,
gq 1 W v ¥ oafEw ag
g wae wana "W xgf # I e
gorrerg wYe Argart o ag shfea off
far & ¥ 9T gAWr S¥ W E@A
Wie feTsy  ver¥ wr g FAT @Y |
oAy Wy ag grea EoE ¢
oAl ¥ wwd wg arfE Wy gw
®T ¥ CARE T XL, AW G WY
T T AT T I qeIWTR
*re Y o€ AT A T
W gia S e FC &% ) af
w ¥ g v & avoed
sz Er ae ag  Sw wifew w6
wa ag T Afed  TW AHEEE W
wgi &% g FT GER x@HRAR
¥ ge wwi ¥ wwg e wr g
Immtzsmwﬁ saver &, forgin
v g8 wifew 51 & w7 foa
oy Fedrwoad R @ T 57T
feqr |« #ag wET wgm WA
T A avs & fr gw foaer oY
araTan 1@ & fog €@ ¥ F a9y &9
fr yuydy ¥ AR oET S EETH
w@& w1 owaET g, va f et
grm 1 %a % fad o sgweqrd 1T
arema el o § ey gfagt &1
o1y woy wgrew AW fewr § fw
o wsardvad dar €rm, X@ %
wensr %7 FAYAAT frw qwre gem
€@ ¥ Waw FATT ¥ QY wAe wft
fog oT¢h | RETAACEF AR W H
wead, T% TOT wvT ¥ awrafe Wi
or qw e ot 3w Wifew & g0
sy, U A et TR ST wEw
@ O Fwwam oyl
fr wig wre Ry Sifew e Hifea,
w8 Rroafared ffug, wucafe
su ©1 foelly  eniwar aff vl
wies wewar o, e wwe




oI ns{rﬁr T wrina §nY a’tas
wYfaw wxdx w ¥ wed st
&7 e T T gafae 9y
feefra sfgsre @ wod wga @y
¥ fay Ay wfasy ferwar &

drefrara o aga wd of@, w3
@t § fx guer sfawre fgaa
qifge a7 91 9% 99 F AR § argw

¥ smafeai za€ oY frem mowor

ofr avg ¥ #g &7 oray 9 oY wdwr
4t f& wav grarv—a Fw A @
X T KR 07 av k7w wredt
T AT FE, WOEAW Y, wAW
gegre @it oo, Ay
w1t sifafese wd o gewehkio
X4y, at yekfag W w1f forera
. Irr wfew & feg 1w f!rﬁ"a;
# grr wfgg—Ra & arvar £

59 & wrg-ma o O-fafsa g,
o gaL g A qE o
t 1 o ¥R maary § @ At e A
aRfY wwarr ¥ o F1 a7 §omy
AT § 1 € & awrg & e
g §, ot wrq W % awd § onfw
fo g& Xw o fafwe wrendt ¥ s §
W ot wraw awar qF TEE’
¥ waurd w s wfafwfaer
fasar wfgg WYy waxrA F a1
® SQIXT saweqr AT =lrrf3% ! !mt
K we dyFafor w dagr g(rm

suAm 6 mn (wu;

glmr t °w ¥ oumey ¥ £ Ty
W\ ST w&m smw WAy
wifer | & wower § Gww &
L Xwr Wl & qdy, gy W
fae waq smom 1A § adt ol
& @l w7 a‘ﬂ?aﬁa 'l"’rmm

g

¥ WSl & @ § g Frdaw o
WITE FTE |

SHRI R. VENKATARAMAN (Mad-
ras South): Mr. Chairman, Sir, the
term ‘freedom of the press’ has dif-
ferent meanings to different people. To
the proprietors, it is a right to mar-
ket their publications ‘without let or
hindrance; to the editors, it is a right
to decide to publish or refuse to pub~
lish the matter in the press; to the
public, it is really theright to correct
information and fair comment; and I
may add one more—to the politiciang,
it is to have the right to address the
public through the press and to save
themselves from character assassina-
tion. When the various people exer-
cise these freedoms, this brings about
a lot of conflict. In fact, Samuel
Johnson has said very beautifully im
his book, Life of Milton—it isa very
interesting passage—

“If every murmurer at Govern- -
ment may diffuse discontent there ‘.
can be no peace; if every scepiie
mtheolonrmaymchhupﬂlwﬁ& :
there can be no religion. The danv
ger of such unbounded u.berty lﬂ
the danger of bounding it mm pi-&
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duced a problem in the Science of
Government which human under-
standing seems hitherto unable to
solve.”

This is a problem before the Minister
also. They have to reconcile the
freedom of the press on one side and
the rights of the individual on the
other in the conduct of the press.

There are two dimetarically op-
posite views on this matter. One
school of thought maintains that—free.
dom of the press is incompatible with
#ts ownership by capitalists that pri-
wate enterprise press is merely the
channel through which the opinion
#nd the values of its capitalist
Owners are disseminated and that
the so-calied freedom is really con-
fined to and exists only for those who
own and control the press.

There {5 a nothing diametrically
epposite view,

A newspaper is a private enter-
prme owing nothing whatever to the
public, which grants it no franchise.
It i3 therefore affécted with no pub-
Y¥c interest. It is emphatically the
property of the owner who is selling
a mnnufnctured product at his own
risk,

Ag the truth lies in between the
two, naturally one has to see that
public responsjbility of the press is
ensyred by a process. What is the
process we will see,

h Sweden where the press recei-
wves & subsidy from the Government,
it is subject the regime of law.
There are a number of laws govern-
Ing the press. 1In West Germany,
there is a right of reply to a eitiién
I the press gains Bin . the press

e _press aga
s obliged .fo nwtlhhmgﬁe fiat-
fer. Buiitain  has  earller bheld

-
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the view  that 3
ghould have neither special responii-
bilities nor special privileges other
than what a citizen has. But the
way in which the press functioned in
the later years and the need for nat-
ional gecurity, the need for the safe-
guarding the individual's reputatioa
and privacy, this has induced the
Royal Commission which had reported
in 1977 in their report to reach the
conclusion that the freedom of the
press cannot be absolute and that
there must be some boundary to it.

The Press Council is, therefore, a
voluntary jnstitution in England re-
gulating its behaviour without any
statute; whereag in our country, we
had introduced this statute in 1966
and it was in existence till 1978.
Now the hon. Minister had said
something about, while introducing
the Bill, most of the clauses.

MR. CHAIRMAN: You will take
some time.

SHRI R. VENKATARAMAN: 1
will take 4-5 minutes,

MR. CHAIRMAN: Then you stop
here. Today’s discussion is upto 5
Oclock. At 5 Prof. Samar Guha's
motion is to be discussed. ‘Tomor-
row, you can start it. Then we give
preference to Prof.  Samar Guba’s
motion, '

16.58 hrs.
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